7
/:
)
\I&

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TS HAZARI COURTS, DELHL

£

2 &oy 2 1&o 3
No. /Circulation/Genl./W est/THC/2026 Dated, Delhi the

Sub.:- Vacancy circular of Law Researcher in DRTs/DRAT as mentioned in attached vacancy
circular dated 10.04.2026.
Forwarded copy of E-Mail dated 23.04.2026 received along with its enclosures i.e. copy of
E-Mail dated 18.04.2026, copy of Vacancy Circular Ref. No. MDRAT/Law Researcher/2025-26/
dated 10.04.2026 and copy of Application for the post of Law Researcher in DRAT/DRT, on the
subject cited above, from Admn. Officer (Judicial), Establishment -1 Branch, Hon’ble High Court of

Delhi, New Delhi for information and immediate compliance/necessary action to:-

1. The Hony. Secretary, Delhi Bar Association, Tis Hazari Courts, Delhi with the request to
circulate amongst the Advocates and other stakeholders, etc. in order to ensure maximum
outreach among eligible candidates and interested individuals.

ﬂe Chairperson, Website Commiittee, Tis Hazari Courts, Delhi with the request to direct the
concerned dealing Officer/Official to upload the same on Centralized Website of Delhi
District Coutts as well as on the Website of West District.

3. PS.to the Ld. Principal District & Sessions Judge. West District, Tis Hazari Courts, Delhi.

4. The R&I Branch, West District, Tis Hazari Courts, Delhi with the request to display the
same on the Notice Board of Tis Hazari Courts Complex, Delhi in order to ensure maximum

outreach among eligible candidates and interested individuals.

e

(Harish Kumar)
District Judge (Commercial Court) -04/
Officer Incharge General Branch,
West District, Tis Hazari Courts, Delhi
Enclosure:- As above.
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Fwd: Vacancy circular of Law Researcher in DRTs/DRAT as pdj-

mentioned in attached vacancy circular dated 10.04.2026 west < Pd-west@dde.nic.in >

Vijay Sharma < delhihighcourt@nic.in >
Thu, 23 Apr 2026 5:54:44 PM +0530

To "pdj-central"<pdj-central@ddc.nic.in>,"Principal District and Sessions Judge West"
<pdj-west@ddc.nic.in>,"Kulveer Kumar“<djnd.ddec@gov.in>,"pdj-south"<pdj-
south@ddc.nic.in>,"pdj—southeast“<pdj-southeast@ddc.nic.in>,“pdj-east"<pdj-
east@ddc.nic.in>,"pdj-northeast"<pdj-northeast@ddc.nic.in>,"pdj-shahdara"<pdj-
shahdara@ddc.nic.in>,"pdj-north"<pdj-north@ddc.nic.in>, "djofficenorthwest"
<djofficenorthwest@gmail.com>,"pdj-southwest"<pdj-
southwest@ddc.nic.in>,"pdjpsoffice-radc"<pdjpsoffice-radc@delhi.gov.in>

Cc "AOJ"<aojestablishment1.dhc@nic.in>

============ Forwarded message s===========

From: AOJ Dethi High Court <agjestablishmentl.dhc@nic.in>

To: "Vijay Sharma"<delhihighcourt@nic.in>

Date: Thu, 23 Apr 2026 17:47:22 +0530

Subject: Fwd: Vacancy circular of Law Researcher in DRTs/DRAT as mentioned in attached
vacancy circular dated 10.04.2026

I Forwarded message B

Sin,

As per orders of Worthy Registrar General dated 21.04.2026, the information with regard to
dissemination of vacancy circular alongwith annexure-I {enclosed herewith) received from
Section Officer, DRAT-Mumbai is required to communicated to all the Principal District &

Sessions Judges of Delhi by email.

Thanks & Regards
Admn. Officer (Judl.)
Establishment-I branch
High Court of Delhi,
New Delhi

============ Forwarded message ============
From: Vijay Sharma <delhihighcourt@unic.in>
To: "AQJ"<aojestablishmentl.dhc@nic.in>

Date: Sat, 18 Apr 2026 11:06:39 +0530 ) _
Subject: Fwd: Vacancy circular of Law Researcher in DRTs/DRAT as mentioned in attached

vacancy circular dated 10.04.2026
—==m===m===c Forwarded message =s====s=======

071c¢ (Gwemwﬁ)
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—_—eEEEsE = Forwarded message Pt i

From: Nandkishor Surve <dratmumbai-dfs@nic.in>

To: "reggentaphc”<reggentaphc@gov.in>, "hcbommah"<hcbom.mah@nic.in>, "rgcghc”
<rg.cghc@indiancourts.nic.in>, "delhihighcourt" <delhihighcourt@nic.in>, "rgighc”
<rgl.ghc@gmail.com>, "rg-hc-guj"<rg-hc-gui@nic.in>, "rgjkhc"
<rg.jkhc@indiancourts.nic.in>, "rgjhc-jhr'<rgjhc-ihr@nic.in>, "rghckkar" <rghck.kar@nic.in>,
"mphc"<mphc@®nic.in>, "hc-indore”<he-indore@nic.in>, "regrgen!"<regrgeni@nic.in>,
"hem_imphal"<hem imphal@yahoo.co.in>, *highcourt-megh"<highcourt-
megh@meghalayahighcourt.nic.in>, "rgorihc" <rg.orihc@indiancourts.nic.in>, "regvig-phc"
<reg.vig-phc@indianjudiciary.gov.in>, “rgrajhc”<rg.rajhc@indiancourts.nic.in>, "reggen-tshc"
<reg.gen-tshc@ajj.gov.in>, "rgtrphc"<rg.trphc@indiancourts.nic.in>, "hc-ua"“<hc-ua@nic.in>
Cc: "Registrar DRAT Mumbai Panda"<regrdrat.mum-dfs@nic.in>

Date: Fri, 17 Apr 2026 18:22:22 +0530

Subject: Vacancy circular of Law Researcher in DRTs/DRAT as mentioned in attached vacancy
circular dated 10.04.2026

S Forwarded message S

Respected Sir/Madam,

Please find attached vacancy circular dated 10.04.2026

All are requested to kindly ensure that this vacancy circular is circulated widely through their
respective Bar Associations and other relevant professional bodies, institutions, and
stakeholders. This may be given adequate pubilicity to ensure maximum outreach among
eligible candidates and interested individuals.

With Regards,

Section Officer
DRAT-Mumbai

2 Attachment(s)

vacancy circular.pdf ANNEX-! (1).pdf
5.7 MB 221.1KB
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Governient of India
Ministry of Finance, Department of Financial Services
Debts Recovery Appeliate Tribunal - Mumbai
1*floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai- 400005.
(2082 0916 and 2282 1301, Mail ID: dratmumbai-dfs@inic.in

Ref :MDRAT/Law Researchet/2025-26/ Dt: 10.04.2026

YACANCY CIRCULAR

L This Vacancy Circular is being issued inviting online Applications from
the suitable candidates, who fulfill the eligibility conditions as per enclosed
guidelines. for engagement of Law Researcher on contract basis to fill up the
vacancies of Law Researcher, one each particularly in DRAT, Mumbai, DRT-1
& 2, Ahmedabad, DRT-1 & 3 Mumbai and DRT-Aurangabad, and anticipated
vacancies if any selected candidate failed to join or resign after joining, in Debts
Recovery Appellate Tribunal and Debts Recovery Tribunals under the
jurisdiction of DRAT, Mumbai. It may kindly be noted that it is a contractual
arrangement in nature and it does not bestow any right to employment with or
under the Government. The period of contract initially will be one year and that
may be extended upto three years. The Form of Application is enclosed as
Annexure-(T).

2. The duties and functions, remuneration, leave and other terms conditions
of the Law Researcher will be governed as per the enclosed guidelines issued by
the Department of financial services vide Letter No.06/03/20222-DRT dated
27.06.2023 and letter No 06/03/2022-DRT dated 16/05/2025 *

3. The candidates who are eligible for consideration for engagement as Law
Researcher may submit their online Application in the prescribed format

(Annexture-I) on the e-mail address: dratmumbai-dfs@nic.in latest by

11.05,2026 along with attested photocopies of relevant documents/certificates.

volwy \ao 0d
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4.  The Application, if any, received without supporting document,

photograph, unsigned and incomplete in any manner, shall be summarily

rejected. i E

io|ow] 004

(Prabhupada Panda)
Registrar

Encl.:As above DRAT, Mumbai &

Distribution :-

1. The ld. Registrar. DRTs under the jurisdiction of DRAT, Mumbai- With a
request to give wide publicity to the circular;

2. Notice Board of DRAT and DRTs under the Jurisdiction of DRAT,
Mumbai;

3. The President/Secretary, DRT bar Association, Mumbai;

4. The President/Secretary, DRT bar Association, Pune;

5. The President/Secretary, DRT bar Association, Aurangabad;

6. The President/Secretary, DRT bar Association, Nagpur;

7

8

. The President/Secretary, DRT bar Association, Ahmedabad;
. The section officer, DRAT, Mumbai.

{& scanned with OKEN Scanner




No. 06/03/2022-DRT
WWI Government of India
ot dareray Ministry of Finance

¢ farum
Department of Financial Services

3" Floor, Jeevan Deep Hutdirg
10, Parliament Street, New G,
o Daled : 16" iay, 2025

The Regislrar
AllDRATS/ORTs

Subject: Remunera[ir_m for Engagement of Law Researcher in Debls Recovery
Appeliale Tribunals (DRATs)/Debts Recovery Tribunals.

Sir,

| am directed to refer to this Depariment's lelter of even number daled 27" June, 2070,
iegarcding guidelines for engagement of Law Researcher in DRATs/DRTs and (o say by
this Deparlment has been receiving various requesits from DRATs lo revise lh
remuneration of Law Researcher in the line of other Tribunals/Courls. The matter has boen
examined in lhis Deparlmenl and it has been decided by the competent aulhonly to revise
the remuneration of Law Researcher from Rs. 30,000/~ (Thirty Thousand) to Rs. 60,000/
(Sixty Thousand) for new appointees (on contract basis) or at the time of further
rencwal of the contract in lhe case of existing Law Researcher as the case maybe.  This
order will came inlo foree with effect from 16.05.2025. Olher terms and condilions of (he
guidelines dated 27" June, 2023 will remain same and unchanged.

2. DRATs and DRTs are requested to take furlher necessary aclion accordingly.

Yours faithluly
]
f'l
(S 0’ s Srmn._:
Under Secretary to the Govt. of {ncia
Tel: 23748750

.
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Guidelines for Engagement of Law Researcher on contract hasis in

Debts Recovery Appellate Tribunals (DRATs)/ Debts
Recovery Tribunals (DRTs)

The following are the guidelines for engagement of Law Researcher in
DRATs and DRTs :

. (i) Essential Qualifications :

a. The candidate must be a Law Graduate having a Bachelor Degree in Lavs
(including integrated Degree Course in LawyLit
with 55% minimum marks from any College/Universily/institution established

by law in India and recognized by the Bar Councll of India for enrolmenl as an
Advocale.

— b. The candidale must have the sound knowledge of computer application

including retrieval of desired Information from various search
engines/processes,

(i} Age Limit ;

The candidale must not be below the age of 21 years and nol above 30 years
as on the last date of receipt of applications.

{iit} Method of Selection:

a. There are 5 Debls Recovery Appellate Tribunals (DRATs) and 39 Debts
Recovery Tribunals (DRTs) across the country and one Law Researcher will be
engaged in each DRAT and DRT.

b. Eligible candidates shall apply through online only for which the lInk will be
provided by respective DRATS.

c. Online applications for the post may be placed before the Chairperson of
DRAT and under the direction of the Chalrperson, shortlisling of

the applications may also be done based on the academic career and
extracurricular achisvements of the applicants.

d. Interview leiter will be issued by the respective DRATS.

e. Candidata called for interview

will submit an undertaking
that he/she Is not having any relati

on with any Officials of the DRATs/DRTs.,

f. The candidate shali appear for
Commiltee conslituted for th

purpase along with the re|
Application Form, '

Personal interview before the Selection
& respective DRAT on the date fixed for this
avant information/documents as stated in the

-8, Engagemant of the Law Researcher shall be done by the respective
: Se_ls:ctlon G_omqﬂttee of DRATS aftar assessing thelr suitability in the interview,

g
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% h. Offer of Engagement will be v:
S alld for a perlod of one month fr e d:
' issue of such engagement letter, T ke

hereafter, A6 oot
(realed as withdrawn. ' r. the offer of engagement may be

(iv)  Duties and Functions of Law Researcher

rsf a. Reading of the case files, preparation of the case Including case file

B and noles and chrohology of the aventa,

5 b. ldentifying facls/lssues and questions thal may arlse or may have (o ha

addressed.

: ¢. Presence Inthe Court during the hearing of the cases, taking notes of
arguments and citation.

d. Research work on case law, books and arlicles for the purpose of
assisting the Chalrperson and the Presiding Officer in preparation of
judgments,

e. Assisling the Chairperson or Preslding Officer to prepare speeches and

o academic papers.

i. The Law Researcher will have free access to lhe Court Room and
library and also to computer and Internet. If necessary,
he/she will be allowed access to the Chamber of the
Chairperson/Presiding Officer with the permission of the respective
CPIPO. »

g. Prepare brief summary of cases as per direction of Chairperson, DRAT
or PO, DRT.

h. Allend the Court during hearing or regular matters and take notes of the
facls and arguments.

i. This being a full time assignment, during lhe pariod of engagement, the
Law Researcher will not be entitled to practice as advocale or lo lake any
other employmentl.

i, The Law Researcher attached to a particular DRAT/DRT will not be
entitled to appear before the same Tribunal for a period of three years
from the date of termination of his engagement.

—_ {v) Terms and Conditions ¢

: a. The candidate must have absolute integrity, honesly and good moral

. character far which he/she will submit certificate of two responsible

- persons. He should not be involved ih criminal case whether convicled or
against whom criminal {rlal Is pending.

.b. HefShe shall maintain utmost secrecy in respect of matlers which

. come to his notice by virtue of the asslgnment and shall ensure that no

information, document or any other thing is leaked out because of

o ‘mishandling of papers or his daliberations with other or in any manner.

<. =" .- He shall notdlsclose any fact which comas fo his knowledge on account

o0 o of such offielal attachment even after completlon of tarm of assignment
" unless such disclosure |s legally raquired in discharge of lawfui dulies.

.. ¢ TheLegal Researcher will not accept any other assignment during term

.~ gl-assignmant, He/she-ghall not practice as an advocate In any coust of

“law ‘during \he. course-of his assignment. He/she may intimale the

~respective Bar Counsel for.suspension of praclice.
d; "He/she shall.maintaln punctaality In attending to his/her dulies and
«gomplels confldentiality-at all times. ﬂ“ '

e T T 4. 05 et % W e R PR B DA,
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e. Helshg shy
nol e
respoctjve CPS/S?}\;Q hoadq”a”mwithout

Sﬂekfn ] B irn
f.* The assignmeny as L g permission
‘an AW Researcher vwij nol
government. y employment under
& The himing
, 4 duly
official limin or the Law Rasearche
a of th(} saRATCHOr
allendanca on dajly basisDFf;ngﬂRT‘ Ho/She
him/her, | saed on

h [hC L' Re
& adw sSeare ar Sh
I](! a“ wear a blab]’. CUa[ ,’]nd fice ane) /”‘i:,-, .,

helshe "
o qu:;iosg?f[i]:-:aids? Wear a hadge issued by DRAT/DRT Aad 4y e
DRATIOR ed idenlity card, The identity card will be returree -

at tho time of termination of contraci, ’

5rf,rr. Vel

confer arny UG

an'/ O e
o

- il :J:';r, Fisyry tery e

which honorarives snr BE, B o

(vi) Nature of Engagement :

a. llis a contractual arrangement in nature and it does not bestow zny rizrt

lo employment with or under the Government, -

b. The period of contract initially will be one year and that may be estenric
upto 3 years with the approval of the Chairperson of the ragoeet v
DRAT. Extension of contract will be allowed for a yearly basis inwra te-s

¢. Experience Certificate will be issued by the rsscest .o
CPs/POs after completion of contract period. Mo Evracn-a:
Cerlificate will be issued if the Law Researchar ‘withri-za:
hisfher service before the conlact/extended period o e fran

d. There is option lo give up  the sountrant
giving one month's advance wrilten nolice by the CPz.FT- z--
similarly by the Law Researcher,

(vil) Leave :
a. Law Researcher may be permilted 12 days paid leave in a year, suiet!
to maximum of three days leave In a month.
b. Mo honorarium shall be pald for unauthorized absence as also for days
exceeding permissible leave.

¢. The CP/PO with whom the Law Researcher is altached shall e tha
Competent Authority to sanction hisfher leave.

{viiiy Fixed Honorarium :
The Law Researchar may he paid 2 monthly fixed remuneratiosn waco
will be Rs, 30,000/- (Thirly Thousand only). The honorarium may b pmn s
from the head of professional fee of the respeclive DRAT/DRT.
(ix} Termination of Contact ;
In case of terminalion of contracl, respective Chairperson of DRAT may

be the competent authorily o Issus arder In this regard under intimation {5 this
Department.

b~
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{(x}  Selection Committeo :

/-\_ Selection Commillee under the Chalrmanship of tha respective DRAT may b
consytuled for selection of Law Researchers in DRAT and DRTs. Tho Comeniften il
consist of three members as per delails glven below :

a.  Chairperson of DRAT Chairperson of Selection Commilice _
b Presiding Officer of DRT : To ba nominated by Chairperson of rsportive:

DRAT
c. Represenlalive of DFS  : To be nominated by DFS.
{xi) Reserve Pool
| . A reserve pool of two candidates may be identified against each Law Researcher
and the said reserve pool may be remained valid for a year.
Add ek IL l-/"
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10.

APPLICATION FOR THE POST OF LAW RESEARCHER N DRAT/ORT

Name of the Applicant

Educational qualification
with name of the university

with brief details
{with attested copres thereaf)

Academic qualification, if any
with brief details:
wwith attested copies thereof)

Registration/enrolment as an Advocate

with the Bar Asson.:
(with attested copies thereof)

Date of Birth & age as on date of application:

Experience in brief :

Choice of station for engagement: 1)
2)

3)
Address of the applicant

E-Mail 1D
Mobile/telephone No.

ANNEXURE |

Thmrt e
ahotzg sphry 4
IHTH] cere

Signature of the Applicant

Station:

Date:

e




